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been created by Shri Jyotirmoy Bosu
by his remarks with regard to item
No. 3. You will be pleased to find
that these Reports are in Hindi ver.
sion. Ag far as English versions are
concerned, they have been placed at
an appropriate time. Therefore, all
the abuses heaped on the previous
Government will give an i1mpression
that after 1974, it is only placed in
1978. 1 want to remove this impres-
sion. In fairness, the Minister should
have removed this misunderstanding.
Perhaps, because it related to the pre-
vious Government, he did not do 1it.

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): I have drawn
the attention of the House to the fact
that English versions had been placed
before and that Hind: versions have
been delayed on account of transiation,
But the Chair had been pleased to say
that even Hindi versions should hese
been placed in time.

SHRI C. SUBRAMANIAM: The 'n-
sinuation wag that because Birlas were
involved, this has come up after a
delay of three or four years That is
not correct.

SHRI JYOTIRMOY BOSU (Diamond
Harbour): Sir, I have given you a
written notice quoting the rule. It is
printed in the List of Business about
Hindi versions. Of course, 1 cannot
read Enghsh so well gg Mr. Subra-
maniam does. 1 can read that it was
in Hindi versions, I want to know one
thing from both of my friends, Mr.
Subramaniam op my right and Mr.
Shant{ Bhushan on my left.

Sir, my question is: would they be
kind enough to enlighten this Ignorant
bloke as to what date the Enghsh
version was laid on the Table of the
House?

SHRI SHANTI BHUSHAN: That is
mentioned in the List of Business.
That i there in the Order Paper.
Therefore, this information did not
require to be supplied; it is already
there in the Order Paper.

MR. SPEAKER: Rule 377.

SHRI JYOTIRMOY BOSU: No, na,
Sir; wait a minute. On what date the
Monopolies and Restrictive Trade
Practices Commission handed it over?
Thig is what I wanted to know.

MR. SPEAKER: This is not a point
of order, Shri Lakkappa

SHRI K. LAKKAPPA (Tumkur):
Under 377, I would Like to raise a very
important 1ssue.

st waw €A (frealit) : weaw
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MR. SPEAKER: This 15 not an office
matter. You better come to my cham-
ber and discuss the matter.

SHRI DINEN BHATTACHARYA
(Serampore): You must give him a
patient hearing at jeast

12.35 hrs.

RE. LEAKAGE OF ALVA COMMIT-
TEE REPORT
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ot v e ¥0 air § Wk
wgwd wawred & o wior 6t § v st
gt gl Oy iy eite
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fir g siir #¥ guT

SHRI DINEN BHATTACHARYA:
The report has already been laid.

MR. SPEAKER: You wanted him 1o
give a patient hearing, but you are not
allowing him to speak.

o wew TR e s § oE

ooy ¥ wr BT wrger E 1 Y g O
N Aaww & ¥ wfe feflee
weay R wT fad oy ¥ @R
BT 7% 5§ FTC v gy fedy
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MR SPEAKER: That 1s being con-
sidered. If you have already made a
statement, then further statement is
not necessary, It is under considera-

tion. On each day, I am allowing only
five persons, not more than five.

12.37 hrs.

MATTERS UNDER RULE 377
(1) REPORTEP DELAY IN PROVIDING
BERTHING FACILITING FOR VESSELS CARRY-
ING CEMENT AT VARIOUS PORTS

SHRI K. LAKKAPPA (Tumkur):
Under rule 877, I would like to draw
the attention of the Government to the
inefficiency of the Government of India
in tackling their economic programme
about the cement cargo held up at
ports. There is a report in The Eco-
nomsc Tumes dated 10th March, 1978,
about it. I have also collected ample
material to castigate the Government.
This Government has failed in this
respect and there are two or three
Ministries involved. I would like to
tell you about the loss incurred as a
consequence of delay. The two or
three Ministries involveg are: the
Ministry of Shipping and Transport
angd the Ministry of Industry.

As you are aware, there is a short-
age of cement in the country and the

Government of India is not in a posi-
tion to meet the domestic require-
ments; they are importing cement and
a substantial amount of foreign
exchange ig being incurred as losses
due to delay in providing berthing
facilities at various ports to vessels
bringlhg the cement. As per the re-
ports, the country has to pay gemur-
rage of the order of Rs, 2 lakhs while
the imports so far have been only 2
lakhs tonnes. Since about 6.5 lakhs
tonnes more cement is expecteg to
arrive, the gemurrage charges are ex-
pected to mount unless corrective
measures are taken urgently. 'The
amount of foreign exchange expendi-
ture is expected to increase further,

“Although berthing of cement cargo
ships is to be accorded priority, there
is still a delay of at least three to four
days at various ports before the wait-
ing vesselg are given the green signal
for berthing. The demurrage is 3500
pounds a day.

The Government gecided to import
about one million tonnes of cement
to meet increased domestic demand.
Although cement production in 1877-78
is egtimated to be about 19,2 million
tonnes the highest so far achieved,
there 15 stil] likely to be a ghortage of
about two million tonnes” The Gov-
ernment of India has not done any-
thing because they have no control
over ijt. Even the gistribution system
hag collapseq in this matter. When I
put my question about it, the Industry
Minister haq stated that he hag al-
ready failed in this respect and
did not answer my question pro-
perly. There is a shortage of cement
and the distribution system iz not
happy in this country, There is a
large scale blackmarket and the
cement is being gold by private manu.-
facturers at a huge profit. He has
even fajled to take over the distribu-
tion system in this country. Certain
quantities of cement are imported
from countries like South Kores,
Rumania and Poland to meet the
shortage in indigenous productjon, and



